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COUNCIL OF STATE.,
Monday, 2nd December, 1940.

The Council met in'the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
"EMERGENCY COMMISSIONS.

86. TEE HoNouraBLE Mr. HOSSAIN IMAM: Will Government lay
on the table a statement giving the following information in regard to
Emergency Commissions granted up to 30th October, 1940 for (a) I. M. 8., (b)
LAF,, (¢) R.IN. and (d) Army separately :

(s) The total in each of the above categories of Hindus, Muslims, other
Indians, statutory Indians and Europeans from each province.

(13) The method of their recruitment.

THE HoNOURABLE MR. A. pEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : Figures have already been given up to the end of
September. It is not in the public interest to continue bringing these figures
up to date.

Tae HoNoUuraBLE MB. HOSSAIN IMAM : Do I take it that separately
for each Service, the number of Hindus, Muslims and others has been given ?

Tae HoNovuraBLE Mr. A. pEC. WILLIAMS: No, Sir. All I have to
state is that Government do not consider it in the public interest to continue
giving any figures of this kind.

TaE HoNOURABLE MR. HOSSAIN IMAM : Mr. President, the Honourable
Member stated that figures have been laid. I asked——

Tae HoNouraBLE TEE PRESIDENT : He has given an explicit reply
to your question that Government cannot see their way to give the informa-
tion. I cannot ask the Honourable Member to give you any more. informa-
tion.

Ter HoNouraBLE M. HOSSAIN IMAM: I am not asking for any
further information, Sir., I should like him to say in reply to which question
this information was laid. He stated, Sir, that figures have been given.

Tre HoNoUrABLE THE PRESIDENT : He refused the information. |
cannot press him.
( 891 )
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Tue HoNourasLE Mr. HOSSAIN IMAM: I am only asking in which
connection, and in reply to what question, these figures were given {

(The Honourable the- President called on. the Honourable Mr. Hossain
Imam to put his next question).

INDIAN AUDIT AND ACCOUNTS, ETC., SERVICES EXAMINATION, 1940.

‘87. Tem HoxourasrLe Mr. HOSSAIN IMAM: WMl  Government
state the figures for 1940 of students who are actually appearimg in :the
Aoccounts and Audit Examination.

Tae HoNourABLE MRr. C. E. JONES: I.lay on the table a statement
giving the figures for the year 1940 required to complete the statement which
was laid on the table in angwer to Part (a) (i41) of question No. 19 of the 19th
November, 1940. ‘ '

Numiber of candidates who actually appeared at the Indian Audit and Acoounts, eic.,
" Services Examination, 1940.

Name of Province. Hindus. Muslims,  Others.

Bengal . 59 2 1
Bihar . 11 2

Bombay . . . . 13 1 4
Central Provinoes . " 4 v 1
Madras . . . 63 1 8
North West Frontier Province 1 1

Oriﬁna . \ 1 1

Punjab 29 23 8
Sind . 2

United Provinces . 42_ 11 4
Other Areas . . . 30 5 4

Tptal . 256 48 31 i
Grend Total . BET

NUMBER OF GERMANS AND ITALIANS RELEASED AFTER FIRST DETENTION.

88. Tes HoNoumapL: Ms. HOSSAIN IMAM: Will Government
state the number of Germans, Italians and other citizens of enemy countries,
who have been liberated after their first detention.

Tar HoNOURABLE Mr. E. CONRAN.SMITH : I take it that by deten-
tion the Honourable Member refers to internment. Five hundred and eighty-
eight Germans and Austrians were relessed after their first internment but of



QUESTIONS AND ANSWERS, 308

these 130 have been reinterned, Twelve Helians have been released from
internment. ' )

Tre HoXouramLe Me. HOSSAIN IMAM: Will the Government give
any reason—the general principle on which they have been released 1 C

Tae HoNovranLE THE PRESIDENT : That is an argument.

‘Tt HoNOURABLE MR. HOSSAIN TMAM :* ‘The principle on which they.
have been released. ' ‘

‘Tee HoNoUrABLE THE PRESIDENT : Don’t use the word ‘ reason .

Tee HovovRasre Mz. E. CONRAN-SMITH : 1 take it the Honourable
Member means those who have been released since detention. The cases of
Germans and Austrianda who were interned at the beginning of the war were
considered by a special committee set up by Government for the purpose and
the committee released the numbers which I have alpeady given to the House.

GerMAN G. E. Co.

89. THE HoNoUuraBLE Mr. HOSSAIN IMAM : Will Government state
fully the circumstances under which the Bombay branch of the German
G. E. has been treated as a non-enemy firm.

Tue HoNoUrABLE S1rR ALAN LLOYD: Government are not aware of
the existence in Bombay of any branch of a firm known as the German G. E.
If the Honourable Member has in mind the G. E. Z. Electric Train and Light-
ing Co., Bombay, I may state that it has been vested in the Custodian of Enemy
Property. If the reference is to the A. E. G. India Electric Co., that firm had
before the outbreak of war transferred its business to a new firm by name
A. E. G. Electrio Co., and after consulting legal opinion the Government of
India decided that the transfer could not be challenged nor could the new firm
be held to be an enemy firm.

THE HoNoUrABLE M. HOSSAIN IMAM : Is it a fact that the Custodian
of Enemy Property, Bombay, came to the decision that this was an enemy
firm and it is only a benams transaction ¢

Tax HoNoURABLE 8tk ALAN LLOYD : To the first part of the question,
the answer is in the affirmative.

Tae HoxourABLE MR. HOSSAIN IMAM : Will the Honourable Member
state what was the legal opinion which the Government consulted ?

TreE HoNoUraBLE THE PRESIDENT: How does that question arise
out of the answer ? ' '

Tur HonouraBrk Mr. HOSSAIN ITMAM: The Honourable Member
stated that on receiving legal opinion Government reversed the decision of the
Custodian of Enemy Property. I am asking who was the legal authority
which was cons .

TeE HoNourABLE THE PRESIDENT : The Government legal advisers.
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Tar HonourasLE Mr. HOSSAIN IMAM: Was it the Legislative De-
partment or the Commerce Department ? .

Tae HoNoURABLE Sig ALAN LLOYD: S8ir, the opinion was obtained
from the Legislative Department.

NumBER OF MoToR CARS, ETC., BEGISTERED IN EACH PROVINCE.

90. Tar HoNourasre Mr. HOSSAIN IMAM: Will Goyernment state
the number of (z) motor cars, (b) light motor buses, (¢) heavy motor buses and
(2) motor trucks registered in each province in India on 31st March, 1840.

TaE HoNoURABLE MR. S. N. ROY : ' bovernment have asked Provinciaf
Governments to submit annual statements of the numbers of vehicles tazed
by Provincial Governments under the following heads : '

(1) Motor cyoles.
(2) Private motor oars.
(3) Public service vehicles—
(a) Cabs.
(b) Other public service vehicles.
(4) Goods vehicles.
() Miscellaneous.

The returns for the year ending 31st March, 1940 have not all been received
yet. A statement will be laid on the table of the House at the first opportu-
nity after the figures are received.

SiLvErR RUPEES.

91. TRE HoNoUurABLE Mr. HOSSAIN IMAM: Will Government give
the total number of silver rupees which have been withdrawn by the public from
the Reserve Bank of India since the beginning of the war to the end of
October (or near about that date).

THE HoNOURABLE MR. C. E. JONES : The total number of silver rupees
withdrawn from circulation between lst September, 1939 and the 25th July,
1940 when one rupee notes were introduced is about 49 crores. Since the
latter date, no distinction is maintained in the accounts of the Bank between
silver rupees and one rupee notes which, under the currency Ordinance, are
equivalent for all purposes.

ATTENDANCE ON TRAINS BY THE SEVA SAMITI AT OERTAIN RAmLway
StaTioNs oF THE E.I.R.

92. THE HoNOURABLE HaJi SyEp MUHAMMAD HUSAIN: (a) Are
Government aware that the E.LLR. has permitted Seva Samiti or similar
organizations to attend trains on certain railway stations and has even provided
accommodation for such organizations within the railway premises ! If so,
on what grounds 1

() Was an appliéation made to the authorities concerned on behalf of

Allahabad Muslim League for similar permission and, if 8o, wasa it granted or
refused and if refused, on what grounds ?



QUBSTIONS AND ANSWERS, 308

(¢) Are Government aware that many incidents have taken place at the
tailway stations when Muslim women and even men have been improperly
treated by members of Hindu organizations particularly during communal
siots in the United Provinces and Bihar §

THE HONOURABLE MR. L. WILSON : (a) and (b). I have called for the
information and a reply will be laid on the table of the House in due course.

(¢) No.

NUMBER OF MUSLIM AND OTHER CONTRACTORS REGISTERED ON THE E.IR,,
E.B.R. axp G.I.P.R.

93. THE HoNOURABLE HaJ1 SyEp MUHAMMAD HUSAIN : (a) Will
Government please state the number of Muslin and non-Muslim building
contractors registered on the EIR, G.I.LPR. and E.B.R. for work
over 5000 and under 5,000! How many Muslims actually got work
above and below 5,00Q.in 1938, 1939 and 1940 ?* Please give the information
in respect of each division on the E.I.R. and G.I.P.R.

(b) How many Muslim contractors applied to be registered during the
above period and how many of them were registered and how many of them
got any work ?

(¢) How many Indian refreshment rooms and dining cars are there on the
EIR., GIP.R., and E.B.R,, and how many of them are Muslim ?

THE HoNOURABLE MR. L. WILSON : Enquiries are being made from
the Railway Administrations coneerned and a reply will be laid on the table
in due course.

CATERING ARRANGEMENTS FOR MUsSLIMS ON STATE RaiLwavys.

94. THE HoxoUrABLE HaJ1 8YED MUHAMMAD HUSAIN : Are Govern-
ment aware that all the Shia Muslims and a majority of other Muslims do not
eat food cooked by Hindus and suffer great hardship owing to absence of
Muslim refreshment rooms and Muslim section of Indian dining cars.

TaE HoNOURABLE MR. L. WILSON : I understand that with Muslims
other than Shias it is a matter of choice. Where a substantial need exists,
separate catering arrangements are made for Muslims.

Tae HoNoUurABLE Mr. HOSSAIN IMAM : Are there any Muslim cater
ing arrangements in Indian dining cars ?

TaE HoNOUBABLE MR. L. WILSON : There is catering for Muslims in
-some of the Indian dining cars.

Tre HoNouraBre Has1 Syep MUHAMMAD HUSAIN: Is there any
-arrangement for Muslim catering on the G.I.P.R. dining car of the Grand
Trunk Express ?

Tar HorourRaBLE Mr. L. WILSON: 1 must have notice of that
«q uestion, Sir. / ‘ :
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BEGGARS ON Ranmway PLATPORMS.

08, Trr Honoumasy Hast Syep MUHAMMAD HUSAIN : Are Govern-
ment aware that beggars have become a great nuisance on railway platforms.
and, if so, what steps have been taken ta stop it ?

Tar HoxounaBLE MB. L. WILSON : Government are aware that beg-
gers are a nuisance on some railway platforms, and have under consideratiom
the amendment of rule 17 of Part II of the General Rules for Indian State
Railways which would enable Railway Administrations to take more effective
action to prevent this nuisance.

CarERING CONTRACTS OX STATE RamLwavs.

96. THE HoNOURABLE Hast Syep MUHAMMAD HUSAIN: Have the
State Railways carried out the instructions issued by the Railway Board on the
recommendation of the Central Advisory Committee in respect of catering
contracts $

Tae HoNouraBLE MR. L. WILSON : - I understand State Railways are
implementing the instructions.

CONSULTATION OF LocaL Anvisory COMMITTEES BY STATE RAILWAYS BEFORE:
PLACING CATERING CONTRACTS. .

97. TeE HoNoUrABLE HaJ1 SyeEp MUHAMMAD HUSAIN: Has any
railway put the question of catering contract before any local advisory com-
mlilttoe and, if so, which of them and before which local committee and, if not,
why not ¢ '

THE HoNoURABLE Mr. L. WILSON: Yes: the N.W.R. before the
Local Advisory Committees at Lahore and Karachi, the E.I.R. before their
Caloutta and United Provinces Local Advisory Committees, the B.B.&C.I.R.
before their Ajmer and Bombay Committees, the M. & S.M.R. before their
Madras and Bombay Presidency Committees ; the E.B.R. have also consulted
their Local Advisory Committee. The last part of the question does not
therefore arise.

TrE HoNouraBLE Hast SyEp MUHAMMAD HUSAIN : May I ask the
Honourable Member in what form the E.ILR. put this question before the
Cawnpore or United Provinces Advisory Committee ?

Tae HonouraBLE Mr. L. WILSON: I shall require notice of that
question, Sir.

CATERING CONTRACTORS ON STATE RAILWAYS OPERATING OVER MORE THAN
ONE Division.

98. TeE HoxovRABLE HaJ1 Syep MUHAMMAD HUSAIN : Are there
still contractors on State Railways who hold catering contracts over more than
one division or over an area which is more thqn that of a division ¢

TeE HoXoUBRABLE MR. L. WILSON : Yes.
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Twe HorovkasLe Hayr Syep MUHAMMAD HUSAIN : May I ask the
Honourable Member why they hold that contract against the instruetions of
the Railway Board ?

TrE HoNOURABLE MR. L. WILSON : They do not, Sir.

Tae HoNouraBLE Paxpir HIRDAY NATH KUNZRU: Who are
those people who hold contracts over more than one division 1

Tur HoNouvrasLE Me. L. WILSON : I have not a list with me, Sir.

PROCEDURE FOLLOWED IN IMPOSING DISCIPLINARY PUNISHMENTS ON GAZETTED
OFPICERS IN THE INCOME-TAX DEPARTMENT.

99. T HoNoUrABLE HaJ1 Syep MUHAMMAD HUSAIN : Will Govern-
ment state :

(a) Whether there is any provision similar to that provided for
disciplinary punishment of subordinate officers as in E:ragmph 6 (1) of the
Income Tax Office Manual (1933 edition) correction list No. 1, paragraph 30
for the gazetted officers of the Income-tax Department in respect of punish-
ment provided in paragraph 3 clause (2) of the same. If not, why fot ?

(b) Why the procedure as contained in C. S. (C. C. A.) rule 55 for dismissal,
removal or reduction has not been made applicable to other punishments of
gazetted officers contained in rule 49.

(c) What do Government propose to do in case of gazetted officers who
have been stopped at efficiency bar without being given any information
as to their inefficiency or calling for any explanation ?

THE HoNOURABLE MR. E. CONRAN-SMITH : (a) No. But in practice
gazetted officers, including those of the Income-tax Department, are given
the same opportunity of tendering their explanations as is provided for in
paragraph 6 (1) of the Income-tax Office Manual in the case of subordinate
services.

(b) The procedure prescribed in rule 55 of the Civil Services (Classification,
Control and Appeal) Rules would be needlessly elaborate in the case of penal-
ties less than dismissal, removal and reduction.

(c) Government propose to take no action, but any appeal or representa-
tion submitted by the officer concerned will I am sure receive due considera-
tion.

TELEPHONE OPERATORS.

100. THe HoNoURABLE Rai Bamapur SATYENDRA KUMAR DAS::
(@) Is it a fact that except paragraph 158, Chapter XXXIIT of the Manual of
Appointments and Allowances of Officers of the Indian Posts and Teﬁgraphs
Department, there is no other rule in the existing Posts and Telegraphs Manuals
for the guidance of the telephone operators in respect of their pay, promotion,
appointment, transfer, duty chart and revision of establishment and other
relative matters %

(b) If the reply to the above be in the affirmative, do Government
propose to publish a Manual for the telephone operators embodying rules
on the above subjects ?
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(c) If the reply to part (a) be in the neﬁla,ti{'e, which of the rules of the
Posts and Telegraphs Manual apply to the telephone operators in regard to
the above matters ¢

THE HoNoURABLE MR. 8. N. ROY : (a) No.
(b) Does not arise.

(¢) The rules relating to the recruitment, training, appointment, transfer
and prospects of telephone operators are contained in rules published separately
and these are being included in the Posts and Telegraphs Manual, Volume IV,
now under reprint. Particulars regarding the old scales of pafy for telephone
operators are given in paragraphs 51 and 52 of the Manual of Appointments
and Allowances of Officers of the Indian Posts and Telegraphs Department
and particulars of the new scales in Schedule I of the Annexure to Section II,
Part II of the same Manual. Rules regarding duty hours, duty charts and
overtime are contained in paragraph 158 of the same Manual. There is no
prescribed standard for regulating the strength of staff of telephone operators
and each case is decided on its merits.

TELEPHONE OPERATORS.

10l. T HoNoumasrE Rai Bamapur SATYENDRA KUMAR DAS:
(a) Is it a fact that 17 per cent. and 20 per cent. of the total operative staff are
sanctioned as leave reserve in the Postal Department and R. M. S. Department,

respectively ? Is only 10 per cent. sanctioned in case of telephone operators
who have to perform 24 hours’ duty ?

(b) If answer to the above question be in the affirmative, do Government

propose to revise the percentage of leave reserve sanctioned for telephone
operators ?

THE HoNoUuraBLE MR. 8. N. ROY : (a) The facts as to percentage of
leave reserve are as stated, but telephone operators are only required to per-
form 50 hours duty a week.

(b) No, Sir, not at present.

HousE RENT ALLOWANCE GRANTED TO LINEMEN AND SUB-INSPECTORS OF
THE TELEGRAPH DEPARTMENT.

102. THE HoNOURABLE Rar Bamapur SATYENDRA KUMAR DAS:
Is house rent at_the flat rate of Rs. 2 per month granted to the linemen
and sub-inspectors: of the Telegraph Department ? If so, do Government
propose to reconsider the position and to grant house rent on a sliding
scale with due regard to the prevailing rate of the locality ¢

. THE HoNoUrAaBLE Me. S. N. ROY: No. When no free quarters are
given, both Sub-Inspectors of Telegraphs and Linemen draw varying rates
of house rent allowance according to locality subject to a minimum of Rs. 2.
The second part does not arise. '

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON
THE TABLE.

THE HONOURABLE MR. L. WILSON (Chief Commissioner for Railways) :
Sir, I lay on the table the information promised in reply to question No. 62
asked by the Honourable Rai Bahadur Lala Ram Saran Das on the 26th
March, 1940.
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STATEMENT LAID ON THE TABLE.

Tae HoNouraBLE Me. E. CONRAN-SMITH (Home Secretary) : Sir,
I lay on the table a copy of the Declaration of Exemption under section 6 of
the Registration of Foreigners Act, 1939, as published with the notification of
the Government of India in the Home Department, No. 21/38/40-Political (E),
dated the 27th November, 1940. '

Declaration of Ezemption.

No. 21/38/40-Political (E), dated the 27th November, 1940.—1In exercise of the powers
conferred ay section 6 of the Registration of Foreigners Act, 19390 (XVI of 1939), the
Central Government is pleue(f to declare that the provisions of the Registration of
Foreigners Rules; 1039, except rule 8 and suoh of the provisions of rules 4, 14, 15 and 18
as apply to, or in relation to, passengers and visitors who are not foreigners, shall not
apply to, or in relation to, Miss Evelyn Phyllis Feld, an American national.

. H. J. FRAMPTOM,
Deputy Secretary to the Government of India.

INDIAN INCOME-TAX (AMENDMENT) BILL.

TrE HoNouraBLE MR. J. F. SHEEHY (Nominated Official): Sir»
I move : '

*‘ That the Billfurther to amend the Indian Income-tax Act, 1922, and to make certain
transitory provisions with respect to the operation of thet Act on the coming into force of
Part 11 of the Indian Income-tux (Amendment) Act, 1939, as passed by the Legislative
Assembly, be taken into consideration.”

Sir, when this Bill was introduced in the other House it was, in spite of the
reassuring nature of the Statement of Objects and Reasons, received with a
certain amount of suspicion, natural enough in the case of an Income-tax Bill.
However, Sir, after Honourable Members and their constituents had had an
opportunity to examine the Bill meticulously they realized that we were as
good as our word, that the Bill did give extensive concessions and that it con-
tained no trap for the unwary taxpayer. Only one clause in the Bill was
amended, clause 10, which deals with recognized provident funds, and the
small amendments that were made more effectively carried out our intention
in proposing the clause. Otherwise the Bill was passed unaltered.

I do not think it is necessary for me to go through the various clauses of
the Bill, but I should like to refer to one or two. Clause 5 gives a very substan-
tial concession to property owners. Clause 6 gives a concession to certain
non-residents with small incomes. Clause 7 gives relief to a certain class of
super-taxpayer ; and clauses 9 and 10 liberalize the provisions with regard to
recognized provident funds. In a separate category you have clause 14, which
is necessitated by the imminent establishment of the Appeal Tribunal. When
that Tribunal is established the Commissioners’ functions automatically cease ;
but at that time there will be some thousands of applications reuding before
the Commissioners and we have had to make provision for dealing with those
applications which will be pending at the time the Tribunal is instituted.

Tur HoNoumaBLE Mr. J. H. S. RICHARDSON (Bengal Chamber of
Commerce) : Sir, I feel it would be ungracious if I did not take this oppor-
tunity of gratefully acknowledging the effort made by Government to remedy
certain hardships and defects in the existing Income-tax provisions as is men-
tioned in the Statement of Objects and Reasons attached to this Bill. Such
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consideration on the part of the Finance Department is indeed welcome even
though it may be rare and it gladdens the heart of the taxpayer who so often
has to adopt the role of a suppliant and almost equally often has to retire not
.only disappointed, but disillusioned.

. I am informed by various Income-tax Experts—and I do not profess to be
-one myself—that the opinion is held in regard to this Bill that whilst it may
remedy certain defects of a minor nature, it does nothing with regard to real
hardships and I am wondering whether we may hope that the present Bill is
an indication of some softening of the heart on the part of those in whose hands
the whip of taxation has been placed and whether this Bill may be .but, the
harbinger of other measures in a real and final endeavour to eliminate those

;:hings which have been shown by experience as defective, obscure -or anoma-
ous.

Tre HoNourABLE THE PRESIDENT : There is nothing to prevent you
to bring in an amending Bill.

TrE HoNoURABLE Mr. J. H. S. RICHARDSON : Certainly not. The
‘burdens imposed by the recent increases announced in taxation and the certain
knowledge that these are but the forerunners of others, carry with them the
responsibility of the Central Board of Revenue more than ever to pay serious
consideration to all cases of hardship which may be brought to their notice
since the higher the taxation, the more severe the hardship becomes on any
defect or anomaly in the varions Income-tax Acts.

Sir, we have heard  good deal recently regarding the liberalization of this,
that and the other and whilst expressing our sincere gratitude for small mercies
on the one hand nevertheless it often seems to me the use of this word libera-
lization might very well also be recommended for the attention of those whose
duty it is to administer the ever increasingly complicated Income-tax Law.
In the forthcoming period of heavy taxation I suggest that some of the surplus
red tape might perform a more suitable and useful function such as a book-
mark in the pages of their dictionaries under the letter ““ L ”’. This place—in
their dictionaries of course—will possibly not only remind them of the tortures
frequently suffered by assessees but also of the merciful relief rendered possible
by the practical application of this blessed word * liberalization ".

THE HoNoURABLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muhamma-
dan): Sir, before I proceed with my remarks on the Bill let me confess that
I have no personal experience of the provisions of this Bill except as a very

slight acquaintance ; nor have I studiedithis measure sufficiently to speak with
any sense of confidenoce——— S

Tue HonourasLE SirR DAVID DEVADOSS (Nominated Non-Official) :
‘Then why do you speak ?

THE HoNoURABLE MR. HOSSAIN IMAM : 1 will tell you why I speak.
‘The Judge has asked me the question, why do I speak ? 1 am a representa-
tive of a certain class of people, and as such have to voice their opinion whether
I am interested personally or not——
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TrE HoNoURABLE Sik DAVID DEVADOSS: Convinced !

Tre HoNouraBLE Mr. HOSSAIN IMAM : Tt is not a question of con-
viction : it is a question of interest. The Honourable Mr. Richaidson gave us.
a good homily which I hope the Central Board of Revenue will take to heart.
I only wanted to draw the attention of the House to a provision by which the
non-residents have been given an option to get exemption from the higher rate
of tax than those that are applicable to them, whereas the residents have not
been given the same concession. Secondly, I freely confess that I was not
able to find, but T was told that the fees for making an appeal to the Tribunal
are fairly high. If it were possible to reduce that amount, consistent with
efficiency, or it might be made ad valorem, I would suggest it for the considera-
tion of the Honourable Member of the Central Board of Revenue. Thirdly,
I should like to invite the attention of the Member to the fact which I stated
at the last- Finanoe Bifl that in Bihar the number of appeals to the number of
the assessees was higher, and the decisions also of the appellate authorities
were more in favour of the assessees than of the Income-tax authorities. I have-
drawn the attention of the Honourable Member to this aspect and I would ask
him to keep in view that the Biharis are not penalized and assessed highly as.
has been the case in former times.

TaE HonourasLE MR. J. F. SHEEHY (Nominated Official) : Sir, I do
not know if I have understood the point made by my Honourable friend Mr.
Hossain Tmam about non-residents. Is he referring to clause 8 : If so we
have already provided that the Income-tax Officer will give residents a certi-
ficate. In section 18 of the Income Tax Act there is provision for giving resi-
dents a certificate. As regards the fee for an application to the Tribunal, the
Select Committee and the Legislature agreed to the sum of Rs. 100 only a year
ago, and as the Tribunal has not even begun to function yet I do not think we
should alter the amount of the fee until we see how it works. As regards the
question of looking after the administration in Bihar, I may point out that
we are doing thisand I do not think that Bihar assessees are being ill-treated.

AN HonouraBLE MEMBER: He wants preferential treatment.

Tae HoNoUraBLE Mr. HOSSAIN TMAM : T want the same treatment
which is being accorded in Madras and Bengal.

Tre HoNoURABLE MR. J. F. SHEEHY : As regards the remarks of my
Honourable friend Mt. Richardson, I have no great difficulty in agreeing gene-
rally speaking. He was 8o vague that my agreement does not commit me to
anything. I do not think I can say anything more because he talked so vaguely
about liberalization and about grievances ; and as he does not mention any
specific grievances I really cannot deal with the charge that he has made.

Tre HoNOURABLE THE PRESIDENT : Motion moved :

“ That the Bill further to amend the Indian Income-tax Act, 1922, and to _make certain
transitory provisions with respect to the operation of that Act on the coming into force
of Part 11 of the Indian Income-tax {Amendment) Act, 1939, as passed by the Legislative
Assembly, be taken into consideration.”

Question put and Motion adopted.
Clause 2 was added to the Bill. _
Clauses 3, 4, 5, 6, 7, 8 and 9 were added to the Bill.
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Clauses 10 to 14 were added to the Bill,
Clause 1 was added to the Bill,
The Title and Preamble were added to the Bill.

Tae HoNoURABLE Mz. J. F. SHEEHY : 8ir, I move :

* That the Bill further to amend the Indian Inoome-tax Act, 1922, snd to make
oertain transitory provisions with respect to the operation of that Act on the coming inte
force of Part 11 of the Indian Income-tax (Amendment) Act, 1839, as passed by the
Legislative Assembly, be passed.” ‘ ) v

The Motion was adopted.

INDIAN SALE OF GOODS (AMENDMENT) BILL.

I THE HONOURABLE Sin ALAN LLOYD (Commerce Secretary): Sir,
move : -

“ That the Bill to amend the Indian Sale of Goods Act, 1930, as passed by the
Legislative Assembly, be taken into consideration.” .

.

This Bill, Sir, does not make any substantive change in the law at all
It merely aims at transferring from the Indian Tariff Act certain provisions
‘which are more appropriately to be included in the Indian Sale of Goods Act.
‘The provision in question is one which, in the absence of a stipulation to the
contrary, allows the adjustment of prices quoted in contracts entered into
before a change of customs or excise duty to be effective as if there were a
-corresponding change in the contract. The desirability of transferring this
section from the Indian Tariff Act was brought out recently by the fact that
a certain High Court in a judgment held that the provision in question, al-
though it refers to duties of customs and excise, did not apply to the sale of
goods liable to an excise duty within the country. That was never the inten-
tion of the Government and the argument will not be sustainable if the section
is removed to an Act which does not, like the Indian Tariff Act, contain a
specific reference to customs duty only in its preamble.

Of the merits of the provision in itself T need say nothing because it has
been part of the law for close on half a century and, in the course of my connec-
tion with the administration of indirect taxes which covers more than half
that period, I have never heard it criticized.

Sir, T move.

The Motion was adopted.

Clauses 2 and 3 were added to the Bl!l

Clause 1 was added to the Bill. ’

The Title and Preamble were added to the Bill.

Tue HoNouraBLE SiR ALAN LLOYD: Sir, T move:
‘ That tho Bill, as passed by the Legislative Assembly, be pawed.”
The Motion was adopted,



EXCESS PROFITS TAX (AMENDMENT) BILL.

Tee HoNoumraBLE MR. J. F. SHEEHY (Nominated Official): Sir, I
move :

“ That the Billto amend the Excess Profits Tax Act, 1940, as passed islati
Assembly, be taken into consideration.” 1040, 83 by the Legislative

Sir, during the disoussions on the Excess Profits Tax Bill last session, the
Finance Member promised to introduce amending legislation as and when
neceasary. This Bill is in fulfilment of that promise. Our original Excess
Profits Tax Act is based on the United Kingdom Finance Act, No. IT of 1939,
and this has since been amended by the United Kingdom Finance Act of 1940.
Well, in this Bill we have practically copied word for word those provisions of
the United Kingdom Aot of 1940 which we thought suitable to Indian condi-
tions. But we have also included some provisions of our own, for example
olauses 6 and 9 (@), both of which give the taxpayer concessions. On the
whole, the provisions of the Bill favour the taxpayer and- this was recognized
by the Belect Committee which made no substantial change in the Bill. The
changes made by the Select Committee were minor changes such as extending
the time for the filing of appeals. I do not think I need go through the various
clauses which are explained in the notes attached to the Bill, but I should like
to draw attention to clause 6 which gives a substantial concession in respect
of profits which are taxed abroad, and also to clause 10 (c), which gives a fur-
ther substantial conoession in respect of assets that are inherently unproduc-
tive. Those are probably the two most important clauses in the Bill. I do
not think I need refer to any another provision, Sir, but if any Honourable
Member wants a point explained I shall do my best to satisfy him.

8Sir, I move.

The Motion was adopted.

Clauses 2 to 5 were added to the Bill.

Clauses 6 to 10 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Trar HoNOURABLE MR. J. F. SHEEHY : Sir, I move: ‘
* That the Bill, as passed by the Legislative Assembly, be passed.” >
The Motion was adopted.

The Council then adjourned sine die.
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Consultation of Local Advisory Cem-
mittees by State Railways befcre
placing catering ——— . 386.

Cu;;:‘ng—— on State Reilweys.

CONTRACTS DIRESSORATR~
Question re—
—, 367-69.

Value of orders placed by the Irdian
Sgom Department and —.
110.

Coong—
See ** Motor Vrmicizs Rrirs, 1840,

Cupnasm, Mp. P. R~
Question re —— ,Technieal Cfficer,
Supply Department. 226-30.

D

Darar, Hox. Mp. M, N—
Indian Fippnce (No. 2) Bill—
Motion te consider. 214-17.
Question re—

Alooation of defence experditure
during the war, 161.02. -
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Darar, Hon. Mr, M, N.—oontd.
Question re—oontd.

Development of productive resources
and mobilization of man-power.
162.

Difficulties experienced by Indians in
obtaining commissions in the
Indian Army. 163 :

Establishment of an aeroplane factory
and automobile plant. 166.

Establishment of new and develop-
;nent of existing industries. 163-

5.

Establishment of new industries in
connection with the tranaport
system of this country by rajlroad,
water and air. 165-66.

Foreign trade of India. 168,

Indian trade with overseas countries.
167-68.

Insurance of Indian-owned ships and

cargoes trading in dangerous
waters. 167.

Locomotives. 166.

One-rupee notes. 172.

Price control of principal commodi-
ties. 170-72,

Rupee-sterling ratio. 172.

Stores Purchase Rules. 170.

Supply Department. 169.

Das, Hon. Ral Barapuzs 8. K.—
Question re—

House rent allowance granted to
linemen and sub-inspectors of the
Telegraph Department. 388.

Telephone operators. 397-98.

DeATE—

Expreasion of in connection with
the —— of ince  Afear-ul-Mulk
Mirza Muhammad Akram Husain
Bahadur. 37.

Expression of regret in connection with
the —— of the Raja Vasudeva of
Kollengode. 37.

DEOLABATIONS—
Statements (laid on the table) re ——
and Orders of Exemption under seo-

tion 6 of the Registration of Foreign-
ere Act, 1939. 121-23. 401.

DrranoE EXPENDITURE—

Queation re allocation of —— " duting
the war. 161-62.

DzreNcE or INpia ACT—

Question re number of persons detained
under the — . 114-15.

DErence or INpIA BrnL—
See ‘‘ ——" under “ BrLr”.

DreLHEI PROVINCE—
See “ MoTor VeEnioLes Rurzs, 1040 *'.

DEPARTMENT OF SUPPLY, STANDING CoM-
MITTEE FOR THE—

Mo_ltion for election of Members. 173-
9.
Election of Members. 271.

DEPUTATION—

Question re —— of Dr. Gregory and Bir
ll)eavid Meek to the U. B. A, 112-13,
9.

DePoTY ACCOUNTANT GENERAL, PosTs
AND TELEGRAPHS, NAGPUR—

Question re reduction in the office
establishment of the —— . 352.

DPBTENTION—

Question re Germans and Italians
‘under —— . 11.

DerENUs—

Question re number of persons detained
t;almdolr the Defence of India Act
4-15. ’

DEvaposs, Hox. SIR Davip—

Nomination of the to the Panel of.
Chairmen. 36.

Dinmne Cars—
Information (laid on the table) re ——
on State Railways. 399-400.

DIrECTOR OF PUBLIC RELATIONS—
See * Ornoe or TRE —.”

DIsCIPLINARY PUNISHMENTS—
See * PUNISHMENTS ',

Dow, Hox. Mr. H.—
sulations to the —— , Governor-
designate of Sind. 39.
Motion for election of two Members to
serve on the 8 ing Committee for

1;}';0 Department of Supply. 173,
7.
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Dow, Hox. Me. H,——contd,
Resolution re—

Construction of airoraft and automo-
biles. 174-77.

Mechanization of unite of the Univer-
sity Training Corps. 41.
Supply Dwrtmont 238, 243, 250"

DeArr CONVENTIONS—

Statement (laid on the table) re ——
and Reoommendations adopted by
the Twenty-fifth Seesion of the Inter-
national Labour Conference. 173.

Druas Brur—
See ‘‘ ——" under ‘‘BrLL”.

EasTERN BENGAL RAILWAY—
Ses *‘ —— "' under * RatLwax(s)"”.

EAsTERY GROUP CONFERENCE—

Question re superior ofﬂoers in the
Secretariat of the 232.

East INDIAN RAILWAY—
Ses * —— " under ** RaiLwax(s) *,

East INDIAN RaILWAY HOSPITALS—

Information (laid on the table) re
midwives in ——— . 137.

11Tk (Braar) BaTraLtoN, 19t7H HYDERA-
BAD REGIMENT—

Question re
Force. 8.

, Indian Territorial

EMzropNoY COMMISSIONS—
Question re—
— . 14-15, 391-92.

Number of Indians granted — in
the I. M. 8. 229.

Es10RATION (AMBNDMENT) BILL—
Ses ‘ Indisn —— ' under * BrLy ",
EXAMINATION—

See ‘ INDIAN AvUDIT AND AOCOUNTS,
®TO., SERVIOES —— .

Exosss Peorrrs Tax Bror—
s“ " ” und“ (13 Bm ”.

Exozss Paosrrs Tax (Avmepuwwr)
Bmui—

See ‘‘ —— " under * Brrr "',

F

Faororims (AMxNDMENT) BILL—
See * —— " under “ BrLy ',

Faorory—
See * ARROPLANE —— *',

Fmaxop BiLy, 1940—
Ses * Indian —~ "’ under * Bu.y ",

Frvawoe (No. 2) Brui—
Ses * Indian —— ' under * Brur ™,

Fisoar CoMMIssIoN—

Question re liberalization in the condi-
tions of the —— for the t of pro.
teotion to industries. 363-64.

FoREIGNERS BILL—
Ses * ——" under ‘B,

ForrxIGN TRADE—
Question re —— of India. 168.

Foster, MAJOR J. E.—

Question r¢ ——, M. . O. Branoh,
A. H. Q. 231.

Fox, Dr.—

Question re amount sanoctioned for
soheme for experimental
borings for sulphur, etc. 367.

FusrL—
See * L1quip — ",

G

GAZETTED OFFICERS—
Question re prooedure followed in im-
disciplinary punishments on
——in the Income-Tax Departmens.
397.

GERMAN G. E. Co.—

Question re —— . 303-94.

GERMANS—
Question re—
——and Italisns under detension.

11.
Number of —— and Italians released
after first detention. 392.98.
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GOVARNMENT OF INDIA SNORETARIAT—

Information (laid on the table) re hew
posts oreated in the —— and Attach-
ed Offices since lst SBeptember, 1930,
124, 125-33.

GOVERNOR GENERAL, His EXCELLENOCY
THE—
Message from —— certifying the In-.
dian Finance (No. 2) Bill. 61.
Message from -—— recommendin the
Council of State to pass the
Finance (No. 2) Bill as oemﬁed 61.

Message from nommtmg the
Panel of Chairmen. 36.

GovINDACHARI, RAO BARADUR K. —

Indian Finance (No. 2) Bill —

Motion to consider. 214.

‘Question re —— sanctioned for various
schemes under the Board of S¢ientifio
and Industrial Research. 365-66.

Grass FARMS—

Question re military

. 118,

GrEAT INDIAN PENINSULA RAILWAY—
Sees “w____» under ** RAII.WAY(B) A

Gazqory, Dr—

Question re deputation of and Sir
ll):evnd Meek to the U. 8. A. 112.18,

HiNnpUs—

Question re number of ——, Muslims,
eto., who applied for the Indian Audit
and Acoounts, etc., Services Exami-
m,hzon in 1938, 1039 and 1940.
15-25.

-

HissaMUDDIN BamHADUR, HoN. Lr.-CoL.
B—

Indian Finance (No. 2) Bill—
Motion to consider. 290-92.

Resolution re private volunteer orga-
nisations. 88, 91.
Horszs—
Question re destruction of —— by the
military authorities. 111-12.
Hosrreins—

lm(wd on the table) re.mid-
in E LR, —, 137

Hossav Imaum, How. Mr.—

Indian Companies (Amendment) Bill—
Motion to consider. 151, 152, 153.

Indien Finance (No. 2) Bill—
Motion to consider. 277-90.
In%ig.n Income-Tax (Amendment)

Motion to consider. 402-08.
In%iinﬁx Navy (Diseipline) Améndment

‘Motion to consider. 141, 142,

Indian Navy (Discipline) Second
Amendment Bill—

Motion to:consider. 142, 143.

Motion re 8tanding Committee for the
Department of Supply. 176.
Motor Bpirit (Duties) Amendment
Bill—
Motion to consider. 159.

Nominsation of the ——— to the Panel of
Chairmen. 36.

Question re—

Contracts Directorate. 367-69.
Emsergency Commissions. 301-92.
German G. E.Co. 393-04.

Indian Audit and Accounts Services,
eto., Examination, 1040. 392,
Number of Germans and Italians
released after first detention,

392.93.

Number of Hindus, Muslims, etec.,
who applied for the Indian Audit
and Acoounts, etc., Services Exa.
mination in 1938, 1939 and 1940.
15-25.

Number of motor cars, etc., regis-
tered in each province. 394.

Proeeedings of the Sugar Conference.
371.

Refresher courses for ticket collece
tors, stc,, on Btate Railways. 370,

Resolutions passed at the conference
held for considering the sugarcane
question. 370-71.

Silver rupees. 394.

Question (supplementary) re—
Allocation of defence
during the war. 161.62.
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HAossarx Inam, Hox, Mr.—contd.

Question (supplementary) re—contd.
Appointment of house numberers in
connection with the census. 9.
Building of merchant ships. 355-36.
Catering ements for Muslims

on State Railways. 3885.

Destruction of horses by the Military
authorities. 111.

Difficulties experienced by Indiane in
obtainin, commisgione in the
Indian Army. 163.

Emergency commissions. 14-15.

Establishment of an aeroplane factory
and automobile plant. 166.

Germans and Italians under deten-
tion. 11.

Indian trade with overseas countries.
167-68. ‘
Industriel utilization of the results of
the investigations conducted under
the auspices of the Board of Becien.
tific and Industrial Research. 361-

62.

Insurance of Indian-owned ships and
cargoes trading in dangerous
waters. 167.

Manufacture of aircraft. 4-5.

Manufacture of armoured fighting
vehicles. 10.

Manwfacture of parachutes. 10-11.

Military Grass Farms. 1138.

OQpe-rupee notes. 172,

Probation of I. C. 8. probationers
during the war. 11-12.

Publication of the Indian Trade
Journal. 361-52.

Removal of caste restrictions in rec-
ruitment for the Indian Army.

-1.

Royal Indian Navy. 364.

Supply Departiment. 16€9.
Superior staff of the Office of the
s Adviser and the Office of the

Director of Public Relations. 3857.

University Training Corps. 99-101.

Value of orders placed by the Indian
Stores Department and Contracts
Directiorate. 110.

Repealing and Amending Bill—
Motion to consider. 148-48.

Reserve Bank of India (Third Amend-
ment) Bill —
Motion to consider. 156-57, 158.

Hossarv Inax, HON. Mp.—ooncld.

Resolution re—

Construction of aircraft and automo-
biles. 67-70, 76, 82.

Nationalization of essential and
industries, etc. 372-85. key

Private volunteer organizations. 88,
90-92.

Bupply Department. 244-46.
War Donations and Investments (Com-
panies) Bill—
Motion to consider. 154.
Housg NUMBERERS—
Question re appointment of — in con-
nection with the census. 9.
HouseE RENT ALLOWANCES—

Question re —— granted to line-
men and sub-inspectors of the Tele-
graph Department. 308.

b ¢

Iurrriar COUNOIL OF AGRICULTURAL
REspArRCH—
Statement (laid on the table) re—

Regulations made by the 115
116-17.

—— Reserve Fund and Regulation
?{'Fl ture Rules, 1940. 115,

INcoME-Tax (AMEXDMENT) BILL—
See “ Indisn — *’ under ‘‘ Birv *'.

IncoME-Tax DEPARTMENT—

Question re procedure followed in im:
posing diaaiplin-tyﬂguni-hmenta on
gazetted officers in the —— .  397.

Incoue-TAX LAw AMENDMENT Brri—

See ‘‘ —— " under ‘‘ BrLr ".

INDIAN(8)—
Question re—
Difficulties experienced by —— in
obtaining commissions in the
Indian Army. 168.

Number of —— granted emergency
commiesions in the I. M. 8. 229,

Number of — in the Army in India
Reserve of Officers called up. 229,

Ixprax Am Foxce Prrors—
Question re ——. 10.
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INDIAN ARBITRATION BiLr—
See ** ——* under ‘‘ BrLL .

INDIAN ARMY—
Question re—
Difficulties experienced by Indians

in obtaining oommmxons in the
—. 163.

Number of British officers imported
from England for the —— .  228.

Number of recruits enlisted in
the — . 227.28.

Removal of caste restrictions in
recruitment for the . 6-7.

INDIAN AUDIT AND ACCOUNTS, ETC.,
SERVICES EXAMINATION—

Question re—
—. 302.
Number of Hindus, Muslims, etc.,
who applied for the——in
1938, 1939 and 1940. 15-26.
INDIAN CIviL BERVIOR PROBATIONERS—

Question re probotnon of —— during
the war. 11-12.

INDIAN COMPANIES (AMENDMENT) BILL—
See ¢ ——* under *‘ Bry .

Inprax EMicraTION (AMBNDMENT) BILL—
See ** —— " under ** Brwy ™.

INDIAN ESTATE LABOURERS—
Question re payment of cost of living
allowances to — in Malaya. 3859-
80.
Ixpiax Finaxox BriL, 1940—
See ** —— " under * BrLy ”.

INp1aN Finawox (No. 2) Bron—
S“ " ” undor (] ‘B!u"'.
Inpiax  IncoMm-Tax
Br—
See ** —— " under *“ BiLL *'.

(AMENDMENT)

I¥pIAN LABOURERS—
Question re—

Revision of wsgeu of Indian labourers
in Malaya. 0.
W;go rates of —— in Malaya. 358-

Inpiaw  LmrraTion
Brur—

See ** —— ' under * BiLL ",

(AMEXDMBENT)

InpiaNn MEDICAL SERVICE—

Question re number of Indians granted
emergency commissions in the — .
229,

INDIAN MILITARY ACADEMY—

Question re—

Number of oadets admitted annually
to the —. 227,

Number of cndets under training at
the ——, etc. 227.
INDIAN MINES (AMENDMENT) BrLr—
See ** —— ** under * BiLr *.

INDIAN NAVvy—
See ‘ Royar — .

INDIAN Navy (DISCIPLINE) AMENDMENT
Br—
See *“ ——*’ under ** Biis .

INnpiaN Navy (DiscrenINE) SECOND
AMENDMENT BrLL—
See ¢ —— " under ** Brr ™.

INDIAN-OWNED SHIPS AND CARGOES—
Question re insurance of —— trading
in dangerous waters. 167.
INDIAN PrLOTS—
Question re number of —— under
training. 232.
INDIAN REGISTRATION (AMENDMENT)
Bour—
See ** —— '’ under ** BiLr .
INDIAN SALE oF GoOD8 (AMENDMENT)
BILr—
See ‘* ——"' under ** Bror .

INDIAN SHIPPING ADVISER—
Question re . 383-55.

INDIAN STORES DEPARTMENT—

Question re—
—_— 12-14.
Value of orders placed by the —
and Contracts g)nmbomu 110.

INDIAN STUDENTE—
Queation re casualtics among —— in
England. 6.
INDIAN TARIFY (AMENDNENT) Brir—
See ** —— ” under ** BrLr ”.
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Inpiax TariFF (SECOND AMENDMENT)
BILr—

See ¢ —— " under ** BrLr ”.

INDIAN TERRITORIAL FoROE—

Question re 11th (Bihar) Battalion,

;Och Hyderabad Regiment, —— -

INpIAN TRADE—

Question ré —— with overseas coun-
tries. 167-68.

*¢ INDIAN TRADE JOURNAL' —

Question re publication of the — .
351.52, ’

INpiax Works or DzreNox (AMEND-
MRENT) Bor—
See —— " under*‘‘ Biryn''.

INDUSTRIES—
Question re—
Development of —. 362-63.

Establishment of new and develop-
ment of existing ——. 163-65.

Establishment of new ——in oon-
nection with the transport system
of this country by railroad, water
and air. 165-66.

Liberaligation in the conditions of
the Fiscal Commission for the
grant of protection to — . 363-
64.

INPORMATION (LAID ON THE TABLE) re—

Communal proportions of appointments
made by direct recruitment and by
promotion to certain services between
?:?48‘;%:' 1934 and December, 1939.

Dining cars on State Railways. 399-
400.

Issues of licences to act as Insurance
Agents for the year ending 3lst
March, 1941. 138.

Midwives in E. I. R. hospitals. 137.
New poets created in the Government
of India Secretariat and Attached
Offices since lst September, 1989.
124, 125-33.
Provident Fund on the E. 1. R. 137,
Reappointment of skilled workmen in
the Allahabad Division, E. I. R.,
retrenched in 1935 on economioal
grounds. 137.
irs to mosques, in New Delhi.
18-21.

INSURANCE—

Question re —— of Indian-owned ships
and cargoes trading in dangerous
waters. 167.

INsURANOE AGENTS—

Information (laid on the table) re issnes
ofliomogatooetu-———for the
vear ending 31st March, 1941. 138.

INSURANCE (AMENDMENT) Birr—
See * —— " under *‘ By ',

INTERNATIONAL LABOUR CONFERENCE—

Statement (laid on the table) rs Draft
Conventions and Recommendations
adogtod by the Twenty-fifth Session
of the —— . 173.

ITaniANE—
Question re—
Ge;'llnans and —— under detention.

Number of Germans and —— releas-
od after first detention. 392-93.

J

Jones, Hox. Mz. . E.—

Indian Finance (No. 2) Bill—
Motion to consider. 179-82, 337-48.
Motion to pass. 348.

MoBt?lll' Spirit (Duties) Amendment

Ul—

Motion to consider. 158-59.
Motion to pass. 159.

Reserve Bank of Indis (Third Amend-
ment) Bill—
Motion to consider. 155-56, 157-58.
Motion to pass. 158.

Resolution re nationalization of
essential and key industries, etc.
380-84.

KavLixar, Hon. M2, V. V.—

Indian Finance (No. 2) Bill—
Motion to consider. 313-17.
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Kavxar, Hoxn, Mg, V. V.—conéd.
Question re—
Emergency ' commissions. 14-15.
Indian Stores Department. 12-14.

Probation of I. C..8. probationers
during the war, 11-12.

Reduction in the office establishment
of the Deputy Accountant General,
Posts and Telegraphs, Nagpur.
352.

Resolution re—

Private volunteer organizations. 84-
86, 95-96.

Supply of rifies and ammunition to
military schools. 265.66, 269.70.

KARACHI—

Question re measures taken to protect
?o;nbay and from air attack.
32-33.

KuAxI Dyz—

Queetion re manufscture of —— from
pomegranate extract. 231-32.

Kuxzru, Ho~N. PaNDIT HIRDAY NATH—
Cantonments (Amendment) Bill—
Motion to pass. 146,

Election of the to the BStanding
Committde for the Department of
Supply. 271. :

Indian Finance (No. 2) Bill—
Motion to consider. 202.302, 320,
326.
Indian Navy (Discipline)
Amendment Bill—
Motion to consider. 143,

Motien re Standing Committee for the
ll);rgarﬁnent of Supply. 174.75, 178,

Second

Nomination of the —— g8 & member of
the Committee on Petitions. 387.

Question re—

Amo‘\‘.mt s;notioned for Dr. Fox's
scheme for experimental bori:

for sulphur, :t:pe 367. e
Building of merchant ships. 385.58,
Devclopment of industries. 362.88.

Grants sanctioned for various schemes
under the Board of Scientific and
Industrial Research. 365-66.

Kuvwaat, HoxN. PANDIT HIRDAY NATH~—
contd,

Question re—oonid,
Indian Bhipping Adviscr. 3563-55.
Industrial utilization of the results
of the investigations conducted
under the auspices of the Board of
Scientific and Industrial Research.
361.62.

Liberalization in the conditions of the
Fiscal Commission for the grant of
protection to industries. 363-64.

Major J. E. Foster, M. G. O. Branch,
A.H. Q. 231.

Manufacture of kheki dye from
pomegranate extract. 231.32.

Mr. F. R. Crerar, Technical Officer,
Supply Department. 229.30. )
Mr. 8. 8. Venkatakrishnan, Technieal
Assistant, Supply Department,

230-31.

Number of British officers im ed
from England for the Indian
Army. 228.

Number of cadets admitted annually
;cé;,ho Indian Military Academy.

Number of eadetse under training at
the Indian Military Academy, ete.

227.
Number of Indian pilots under
training. 232.

Number of Indians granted emer-
gency commissions in the 1.M. 8,
29, -

Number of Indians in the Army in
India Reserve of Officers called
up. 220.

Number of rceruits enlisted in the
Indian Army. 227-28,

Payment of cost of living allowances
to Indian estate labourers in
Malaya. 359-6u.

Production of a suitable lignid fuel
from oilseeds and the praduction of
power alcohal. 367.

Project of the Scindia Steam Nayi-
gation Co., Ltd., for a ehipbuilding
yard at Vizagapatem. 3885,

Revision of weges of Indian Jabourers
in Malaya. 360.

Royal Indian Navy. 364.

Superior officers in the Secretariat of
:hg Eastern Group Conference.

32.

Superior staff of the Office of the Prese
Adviver and the Office of the Direc.
tor of Public Relations. 387,
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X uoxzru, HoN. PANDIT HIRDAY NaTe—
oconcld.
Question re—concld.
Supply Department. 26-35.
Wage rates of Indian labourers in
Malaya. 3058-89.
Question (supplementary) re—
Allocation of defence expenditure
during the war. 161-62.

Catering oontractors on State Rail-
ways operating over more than one
division. 396.97.

Deputation of Dr. Gregory and BSir
David Meek to the U. 8. A. 112,
113.

Destruction of horses by the military
authorities. 112,

Emergency commissions. 14-15.

Indian Stores Department. 12-14.

Probation of I. C. 8. probationers
during the war. 11.12,

University Training Corps. 100, 101.

Value of orders placed by the Indian
Stores Department and Contracts
Directorate. 110.

Resolution re—

Construction of aircraft and automo-
biles. 62.87, 78, 79, 80, 82, 83.
Mechanization of units of the Univer-

sity Training Corps. 43-46, 50,

51.
Private volunteer organizations. 91,
94.95.
Sugply Department. 233-39, 258.61,
63-264.
. L
LABOURERS—

See * INDIAN ESTATE —— .
See * INDIAN —— .,

Lar, Hox. Mz, 88AvAX A.—
Repealing and Amending Bill—
Motion to consider. 146, 147-48.
Motion to pass. 148.

LAWLESSNESS IN SiND-—
Question re —, 8,

LicExcEs —

Information (laid on the table) re
fssues of —— to aoct as Insurance
Agents for the year ending 3lst
March, 1841, 188,

LiMITATION (AMENDMENT) BILr—
See * Indian —— ** under ‘ Bny .

LINEMEN—

Question re house reat allowance
granted to-—— and sub.inspectors
of the Tolegraph Dcpartment. $98.

Liquip Furr—

Question re production of a suitable
—— from oflseeds and the produc.
tion of power alcohol. 367.

Living ALLOWANCES—

Question re payment of cost of —— to
Indian estate labourers in Malaya.
359-60.

Lroyn, HoN, Sjr ALAN—

Indian Companies (Amendment) Bill—
Motion to consider. 181, 182, 153.
Motion to pass. 1583.

Ingi::l Sale of Goods (Amendment)

11—
Motion to consider. 404.
Motion to pass. 404.

Resolution re—

Construction of aircraft and automo-
biles. 78.

Future composition of trade mis-
aioon' to foreign countries. 387-
89.

Nationalization of essential and key
industries, etc. 373, 379, 384.

War Donations and Investments (Com-
panies) Bill—
Motion to consider. 153-54, 154,
155.

Motion to pass. 158.

LooaL Apvisory CoMMITTERS—
Question re consultation of — by
State Railways before placing cater-
ing contracts. 396.
LocoMoTIVES—
Question re ——. 166.

ManrTEA, HoN. Rar BanADUR Sumi
Narain—

Indisn Finanoe (No. 2) Bill—
Motion to consider. 217-21.

Resolution re construction of afrcraft
and susomtobiles. 71.72.
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Marava—
See ‘‘ INDIAN LaBOURERS .

MAN-POWER—

Question re development of produétive
resources and mobilization of ——
162.

MECHANIZATION—
Resolution re —— of units of the Uni-
versity Training Corps. 40-61.
Meex, 81 DAviD—

Question re deputation of Dr. Gregory
and ——to the U. 8. A. 112-13,
169.

MzeNoN; Hox. 81 RAMUNNI—

Nomination of the —— as & member of
the Committee on Petitions. 37.

Question (su, Cpplomentsry) re University

Training 100.
MEROBANT SHIPS—
Question re building of —— .  355.
MEpssigE—

—— from His Excellonoy the Governor
General certifying the Indian Finance
(No. 2) Bill. 61.

—— from His Excellency the Governor
General recommending the Council
of State to pass the Indian Finance
(No. 2) Bill as certified. 61.

from His Excellency the Governor

General nominating the Panel of

Chairmen. 36.

MipwIVES—

Information (laid on the table) re
in E. L. R. hospitals. 137.

MILITARY ACADEMY—
See * INDIAN — *°,

MivLrrAryY Grass FArMs—
See ** GRABS FArNS .

Mrrary SorooLs—
Resdlution re supply of nﬂos and
ammunition to —— . 20
Mmves (AMENDMENT) Bror—
See * Indian —— ** under ** BiLr, .

MissioN—
See ' TrALAXD GoODWILL — .

Mosques—

Information (laid on the table) re
;e‘purl to —— in New Delhi. 118-
1.

Morrrar, HonN. Mr. G. 8.—
Indian Finance (No. 2) Bill—
Motion to consider. 806-12.
Question re—

Measures taken to protect Bombay
ung 331{araclu from air attack.
23

Publication of the Indian Trade
Journal. 351-562.

Restrictions on the movement of
ships employed in the coastal
trade. 353.

vShips requisitioned by Government'
352-53.

MupALIAR, Hoxn. S1r Ramaswami—

Resolution re construction of aircraft
and automobiles. 68, 78-82.

Mo 1o0R CARS—

Question re number of , ete., regis-
tered in each province. 394.

Moror 8rirrr (DUTIES) AMENDMENT
Biri—

See¢ ‘‘ —— ** under ‘‘ BiLL .

Moror VERICLES (AMENDMENT) BiLr—
* Se¢ “~———" under “ By ".

MoTor VEEHIOLES INTERNATIONAL CIm-
curaTioN Rures, 1933—
Statement (laid on the ta.blo) re Notifi-
cation amending the 36.

Moror VERICLES RuLres, 1040—

Statementa (laid on the table) re
for British Baluchistan, Ajmer-
Merwara, Delhi Province, Coorg and
Andaman and Nicobar Islands, and
Notifications amending same.

MunaMuap HusaiN, HoN. HaJ1 8yEp—-
Indian Finance (No. 2) Bill—
Motion to consider. 328-34.
Question re—

Attendance on trains by the Seve
Samiti at certain railway stations
of the E. 1. R. 394.85.

Beggars on railway platforms. 396.
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Munaumuap HusaiN, Hon. HaJr Syzp—
contd,

Question re—contd,
Catering ements for Muslima
on Sumays. 308.

Catering contractors on State Rail-
ways operating over more than
one division. 396-97.

Catering contraots on State Rail-
ways. 386.

Consultation of Local Advisory Com-
mittees by Stete Railways before
placing catering contracta. 396.

Number of Muslim and other con-
tractors registered on the E. I. R.,
E.B.R.and G.I.P. R. 305,

Prooedure followed in imposing dis”
ciplinary . punishments on gazet-
ted officers in the Income-tax
Department. 397.

MuBAMMAD YARUB, HoN. 81—

Resolution re private volunteer orga-
nisations. 89-90.

Musrim(s)—
Question re—

Catering arrangements for — on
State Railways. 396.

Number of and other contrac-
tors on the E. I. R., E. B. R. and
G. 1. P.R. 395.

Number of Hindus, ——, etc., who
applied for the Indian Audit and
Accounts, etc., Services Examina-

tion in 1938, 1939 and 1940. 15-

25.
N

NaTtioNAL SERVICE (EUROPEAN BrITISH
. SumseEOoTSs) Brir—

See ** —— '’ under * Biir .

Navy—
See ‘* RoyaL INDIAN —— ',

Navy (DmsorrLINE) AMENDMENT Brir—
See *“ Indian —— '’ under ** Brry .

Navy (D18ScIPLINE) SECOND AMENDMENT
Brr—
Ses * Indian —— ** under * BiLy .

0

Oarx or Orrice—

Bajpei, Hon, 8ir Girja Shankar. 1.
.Connn-Smith. Hon.Mr. E. 1.

Oate or OrricE- conid,
Sheehy, Hon. Mr. J. F. 351.
Wilson, Hon. Mr. L. 1.

OFFENCES ON SHIPS AND AIRCRAFT
Bruy—

See *‘ —— " under “ BrLvL™.

Orrice ESTABLISHMENT—

Queation re reduction in the —— of the
uty Acoountant General, Posts
and Telegraphs, Nagpur. 852.

Orrice or THE DIrrcTor or Pusuio
RELATIONS—

Question re¢ superior staff of the Office
;g'ztho Press Adviser and the —.

OryioE oF THE PRESS ADVISER——

Question re 6\.?«101' staff of the ——
and the ce of the Director of
Public Relations. 357.

OFFICRRS—
See Q’nuv IN INDIA RESERVE oOF

Ses ‘* BriT1BH —— ",

Ses ** SUPERIOR —— ',
OILSEEDS—
Qw.astion re production of a suitable
liquid fuel from and the produc-

tion of power aloohol. 367.

Oxe Ruree NoTES—
Question re — . 172,

ORDERS OF EXEMPTION—

Statements (laid on the table) re Dec.
larations and —— under section 6
of the Registration of Foreigners Act,
1939. 121.28.

P

PapsuAE 8aniB BAHADUR, HON. S8A1VED
MoBaMED—

Indian Finance (No. 2) Bill—
Motion to consider. 884.37.

Resolution re mechanization of units of
t‘l;o University Training Corps. 47.




36 INDEX TO THE COUNCIL OF STATE DEBATES.

PANEL OF CHAIRMEN—
Mossage from His Excellenocy the
Governor General nominating the
36.

—
.

PantUuLu, Hon. MR. RAMADAS—
Indian Finance (No. 2) Bill—
Motion to consider. 182-84.

PARACRUTRS—
Question r¢ manufacture of —— . 10°
1.

Parker, Hon. Me. R. H.—
Indian Finance (No. 2) Bill—
Motion to consider. 212.14.
Nomination of the to the Panel of
Chairmen. 36.
Indian Companies (Amendment) Bill—
Motion to oonsider. 152, 183.
Reserve Bank of Indie (Third Amend-
ment) Bill—
Motion to consider. I57.
Resolution re—
Construction of aircraft and auto-
mobiles. 67.
Nationalization of essential and key
industries, etc. 375, 876, 380.

Pansi MARRIAGE AND DIVORCE (AMEND-
MENT) Bror—
S“ lt____” und’r (13 Bm ".

PaTro, HoN. 81 A. P.—
Indian Finance (No. 2) Bill—
Motion to consider. 271-77.
Motion re Standing Committee for the
Department of Supply. 176-76.

Nomination of the —— as a member of
the Commmittee on Petitions. 87.

Resolution re—
Mechanigation of units of the Univer-
sity Training Corps. 46-47, 51.
Private volunteer organizations. 87.

Supply of rifles and ammunition to
military schools. 287-68.

PreTITIORS, COMMITTER ON—
Constitution of the —. .37.

Prraoraux (AMeNDMESNT) Brit—
See ** —— " under * BrLyr ',

Prnors—
See  INDIAN Arr ForoE —— *,
See * INDIAN —— **,

POMEGRANATE EXTRACT—

Question re manufacture of khaki dye
from —— . 281.32.

PorT CoMMISSIONERS, CALOUTTA.

Question re ballast, etc., purchased by
the —. 4.

Posrs aND TrreeraPHS, NAGPUR—
See * D’!IPVTY AOCOUNTANT GENERAL,

Powrr ALCOHOL—

Question re produotion of a suitable
liquid fuel from oilseeds and the pro-
duction of ——. 367.

PRESIDENT, HON. THE—

Motion re Standing Committee for the
Department of Supply. 175, 176,
177, 178-79.

Observation by the deprecating
the tendency of Honourable Membeu
making personal attacks on each
other. 2867.

Prngs ApvismR—
8See * OFFICE OF THE —— "',

Prioe CONTROL—

Question r6 —— of principal commo-
dities. 170-72. princip

PriNOE Avsar-UurL-Murx Mirza Mumam-
MAD AXRAM HusaiN BAHADUR—

Expression of regret in connection with
death of — . 87.

Privare VOLUNTEER ORGANIZATIONS—
Resolution re 84-97.

PROBATIONERS—
See * Inpian CrviL SepevioR — .

PRODUCTIVE RESOURCES—

Question re development of —— and
mobilization of man-power. 162,

PrOMOTION—

Information (laid on the table) re com-
munal proportions of appointments
made by direct recruititnent and by
——to certain services between
ﬁu‘g\;;t. 1934 and December, 1030
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PROTEOTION—

Question re liberalization in the condi-
tions of the Fiscal Commission for
télio grant of —— toindustries. 363-

ProvipeNT FuNp—

Information (laid on the table) re ——
onthe E.I. R. 137.

PUNISHMENTS—

Question re prooedure followed in
impoging di —— on gae-
etted officers in the Income-tax
Department. 307.

R

RArLway(s)—
.Eastern Bengal ——
Question re—

Ballast, eto., Kurchuod by the
and E. L

Number of Muslim and other con-
tractors registered on the E. I.
R.,,——and G. L. P. R. 395.

Eeat Indian
Question re—

Attendance on trains.by the S8eva
Samiti _at certain railway
stations of the ——. 394.96

Ballut, Reto purohaeed by the

and —— 2.3.
Numbor of Muslim snd other con-
tractors on the ——, E. B. R,

and G.I. P. R. 805.
Information (laid on the table) re—

Midwives in —— hospitals. 137¢

Provident Fund on the —.
137.

Reappomtmem of skilled workmen
in the Allahabad Division,
——, retrenched in 19356 on
economiocal grounds. 137.

Great Indian Peninsula ——

Question re number of Muslim and
other contractors registered on the
E. I, R., E. B. R. and . 396.
State —
Question re—

Catering mmgements for Muslimsg
on 3965,

Catering contractors on —— opera-

ting over more than one division.
396-97.

RArvways—oontd,
State ——conid,
Question re—contd.
Catering contracts on ———. 396.

Consultation of Local Advisory
Committees by —— before plac-
ing ocatering contracts. 306.

Refresher courses for ticket collea-
tors, eto.,, on —— . 870.

Informatxon (laid on the table) re ~—
ocars on —— . 399-400.

RAILWAY AUDIT REPORT, 1940—

St:féeoment (laid on the table) re ——.

Rarnnway PraTrormMs—
Question re beggars on —— . 3986.

Raja Vasupava or KOLLENGODE~—

Expression of regret in connection with
e death of —. 37.

RaM 8AraN Das, HoN. Rar BarApUR
Lara—
Nomination of the —— to the Panel of
Chairmen.
Resolution re—
Construction of airoraft and sutomo~
biles. 77, 82.
Nationalization of euentlal and key
industries, eto.
Private volunteer orga.mutnonc. 88-

Rario—
See ‘* RUPER-STBRLING —— *.

Ray CmoupauUmYy, HON. Mn. Kumar
SBANKAR— .
Indian Finance (No, 2) Bill—
Motion to consider. 222-24.

RECRUITMENT—

Question re removal of caste restric-
tions in — for the Indian Army.
8-7.

Information (laid on the table) re com-
munal proportions of appointments
made by direct —— and by promo-
tion to ocertain services between
August, 1934 and December, 1939.
134-36.

ReoBUITS—
estion re number of —— enlisted in
Q“u;, Indian Army. 227-28.
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REYRESHER COURSES—
Question re -—— for tiosket ocollectore’
etc., on State Railways. 370.
Reai#TRATION (AMBNDMENT) Brrs—
See “ Indian —— "’ under ** By, ™.

ReameTRATION (EMuRenvey POWERS)
By~

See ** — '’ under “ Bria, ™.
Recisrnarton or Fomzionars (ExEMr-

TION) ORDER, 1939—

Statement (1aid on the table) re amend-
ment of Declaration 3 in the ~—.
123.

Reramms—

Question r¢ — to the Badshabi
Mosque, Lahore. 5.

Information (laid on tbhe P
0 mosques.in New Delhi, 118-21.

REPBALING AND AMENDING Brr—
Ses ¢ —— "’ under * BrLy .

Respave BANK or INDIA (AMENDMENT)
BrLr—
8See *‘ —— " under * Bry .

RESBRVE BANx or INmia (CrosinNg or
ANNUAL AOCOUNTS) BiLi—
Ses ** —— *’ under ** Brr ",

Resgrve Baxx or INpIA (SgcoND
AMBNDMENT) BrL—
See ¢ —— * under * BLr .

REeSBERVE BANK oF INDIA (THIRD AMEND-
MENT) BriL—
See ** " under ‘; BiLy .

RESOLUTION re— .
Airoraft. Construotion of -— and
sutomobiles. 62-83.
Automobiles. Conatruction of aircraft
end — . 6283,

Industries. Nationalization of essen:
tial and key —— , ete. 370, 371-85.
Mechanization of units of the University

Training Corps. 40-81.
Military Schools. Supply of rifles and
ammunition to 286-70.
Nationalization of essential and key
industries, etc. 270,  371-88.
Private volunteer organisationa. 84-

.

RESOLUTION re—-contd.

Rifles and _ammunition. Supply of
—— to military sohoola. 265-70.
Supply Department. 238-64.

Trade missions. Future ecompositicn
gf)_ to foreign countries. 885.

University Training Corps. Mechani-

zation of units of the —— . 40-51.
REsoLuTIONs—
Question re —— passed at the eonfer-

ence held for considering the sugar-
cane question, 870-7L.

RicearpsoN, How. M. J. H. 8.—

Eleotion of the —— to the Standin,
Committee for the Department o
Supply. 271.

Indian Income-Tax {Amendment)
Bill—

Motion to consider. 401:02.
Indian Finance (No. 2) Bill—
Motion to oconsider. 221-22.

Resolution re Supply Department. -
247-560.

RirLzs—

Reeolution re supply of —— and
ammunition to military schools.
265-70.

RovalL InpiaN Navy—
Question re —— . 36

RovAL INDIAN Navy (EXTENSION oOF
8ervice) Brir—

See ** —— " under ** Brir *.

Rurzs—
Statomont (laid on the table) re—

Amendment to framed by the
Central . Board of Revenue
under section § of the Agricultural
Produce Cess Act, 19040. 130.

—— framed by the Central Board of
Revenue under section 5 of the
Agricultural Produce Cess Act.
139.

RupErs—
Question re sgilver —— . 384,

RureE-S1aB1ING RATIO—
Question re — . 172,
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SaLE OF GoODS (AMENDMENT ) Bror—
See “ Indian —— * under “ BrLr .

Sarru, Hon, MR, P. N.—
Cantonments (Amendment) Bill—
Motion to consider. 144.
Consideration of clanse 8. 1465,
Motion to pass. 145.
Indian Finance (No. 2) Bill—
Motion to conmider. 199-212.

Motion re Btanding Committee for the
Department of Supply. 178, 175.

Nomination of the as & member
of the Committee on Petitions. 87.

Question res-
Bureau of Public Information. 118-
14.

Deputation of Dr. Gregory and Sir
David Meek to the U. 8. A. 112,
Destruction of horses by the military
authorities. 111.
Military grass farms. 113,
Number of persons detsined under
the Defence of India Act. 114-15.
Supply Department. 102,
University Training Corps. 99.
Value of orders placed by the Indian
Stores Department and Contracts
Directorate. 110.

Quoestion (supplementary) re—
Emergency commissions. 14-18.
Number of Hindus, Muslims, etc.,

who applied for the Indian Audit
and Accounts, etc., 8ervices Exami-
nation in 1938, 1089 and 1940.
15-25.

Probation of I. C. 8. Erobltioners
during the war. 11.12.
Resolution re—

Construction of aircraft and automro-
biles. 72-74.

Mechanigation of units of the Univer-
sity Training Corpe. 40-42, 48-50.

Future composition of trade missions
to foreign ocountries. 888-87, 889.

Private volunteer organizations.
86-87.

Supply Department. 28941,

Supply of rifies and ammunition to
mill!my achools, 266-67. !

BOIENTIFIC AND INDUSTRIAL HESEAROR—
See * Board of —— . )

Somnpra BrxaM Navieamion Co., Lap.—

Question re project of the—— for a
;:gpbnilding yard at Vizegapatam.

SECRETARIAT OF THE EasTERN GBOUP
CONYERENCE—

Ses “ EapreaNy Grour CONFERENOE .

Skva BaMrri—

Question re attendance on. trains by the
—— at certain stations of
the E. I. R. 304.98.

SneeRy, Hon. MR. J. F.—
Excess Profits Tax (Amendment) Bill—
Motion to comsider. 405,
Motion to pass. 406.

Indian Income-tax (Amendment) Bill—
Motion to consider. 401, 408.
Motion to pass. 404.

Osth of Office, '851.

SRIPBUILDING YABD—

Question re: of the Boindia Bteam
Navigation Co., Ltd., for a —- at
Vizegepatam. 3565,

SHEIPPING ADVISER—
See * INDIAN —— .

Surrs—
Question re—
Restriotions on the movement of
——— employed in the' ecnstal tsade.
353.

——regumtionod by Government.
852-53.

Ses ** INDIAN OLWNED ——-""

See “ MEmomarwr — .
Srovrn Rurees—

Question re —— . 894.

Smp—
S “ LAWLESENESS IN — "',

Spraa, Hon. Kumar NeIPEXDRA NaRA-
YAN—
Question re—

Ballast, etc., fumhuod by the E. B.
R.end E. L. R. 2.3.
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Siwua, Hox., Kunar NgIPENDRA
NARAYAN—contd,

Question re—contd,

Ballast, ete., purchased by the Port
.Comamissioners, Caloutta. 4.

Thailand Goodwill Mission. 99.

BxrrEp WORKMEN—

Information (laid on the table) re
reappointment of —— in the Allaha-
buFDivision, E. L R., retrenched in
1936 on economical grounds. 137.

STANDING COMMITTEE FOR THE DEPART-
MENT OF BurPPLY—

Mt;toion for election of Members. 173-
Election of Members. 271.

STATEMENT(S) (LAID ON THE TABLE) re—

Amendment of Deeclaration 8 in the
Regiatration of Foreigners (Exemp-
tion) Order, 1939. 12‘5.

Amendment to rules framed by the
Central Board of Revenue under
section § of the Agrioultural Produce
Cess Aot, 1940. 139.

Appropriation Accounts of Railways in
{E:dxal ;‘or 1938.30—Parts I and

. 139.

Balance Bheet of Railway Collieries and
Statements of all-in cost of coal for
1938-39. 139.

Capital Statements, Balance S8heets and

fit and Loss Accounts of State
Railways in India including the
Balance Sheet and the Profit and
Loss Accounts of Tatanagar Work.
shops—1938-39.  139.

Commercial Appendix to the Appro-

riation Accounta of the Defence
Bervioes for the year 1038-39 and the
Audit Report thereon. 139.

Deoclarations and-Orders of Exemptions
under section 6 of the istration of
Foreigners Act, 1939. 121-28, 401.

Draft Conventions and Recommenda-
tions adopted by the Twenty-fifth
Session of the International Labour
Conference. 178.

Imperial Council of Agricultural Re-

search Reserve Fund and tion
of Expenditure Rules, 1940. 115,
117-18.

Motor Vehicles Rules, 1940, for British
Baluchistan, Ajmer-Merwara, Delhi
Province, Coorg and Andaman and
Nicobar Islands, and Notifications
amending same, 36.

STATEMENT(S) (LAID ON THR TABLE) ge—
oontd,

Notification amending the Motor Vehi-
cles International Circulation Rules,
1933. 36.

Railway Audit Report, 1940. 139.

Regulations made by the Imperial
Council of Agricultural Research.
115, 116-17.

Rules framed by the Central Board of
Revenue under section § of the Agri-
ocultural Produce Ceas Act. 139.

StaTEMENT OF BUSINESS—

——by the Hon. the Leader. of the
House. 51, 97, 889.

StATE RAILWAYS—
See ¢ —— " under “ RarLway(s) ™.

STtorrs DEPARTMENT—
See ¢ INDIAN —— " .

StorEs PURCEASE RULES—
Question re —— . 170.

STUDENTS—
See “ INDIAN —— ™.

SuB-INSPECTORS—

Queastion re house rent allowance grant-
ed to linemen and —— of the Tele-
graph Department. 398.

SugAROANE—

Question re resolutions passed at the
conference held for oonsidering the
—— question. 370-71.

Svear CONFERENCE—
Question re proceedings of the ——
871.

SurLrEUR—

Question re amount sanotioned for Dr.
Fox’s scheme for experimental bor-
ings for ——, eto. 3867.

SUPBRIOR OFFICERS—

Question re in the Secretariat of
the Eastern Group Conference. 232.

SUPERIOR STAFFr—

Question re of the Office of the
Press Adviser and the Office of the
Director of Public Relations. 357.
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SurPLY DEPARTMENT—

Question re—
Mr. P. R. Crerar, Technical Officer,
229-30.

Mr. 8. 8. Venkatakrishnan, Techni-
oal Asgistant, —— . 230-31.

26-35, 102, 169.
Resolution re —— . 233-64.

SurrLy DuEPABRTMENT, STANDING CoM-
MITTEE FOR THE—

Motion for election of Members. 178-
79.

Election of Members. 271.

T

TARIFF (AMENDMENT) Brnr—
See ‘‘ Indian —— " under * BrLy ',

TARIFF (SECOND AMENDMENT) Brrr—
See “ Indian —— ** under * By ”.
TEOCHNIOAL ASSISTANT, SUPPLY DEPART-

MENT—

See * SurPLY DxparTMENT .
TeoBNICAL OFFICER, SUPPLY Dxranr-

MENT—

See * BUPPLY DEPARTMENT .

TELRGRAPH DEPARTMENT—

Question re house rent allowance
granted to linemen and sub-inspec-
tors of the —— ., 808.

TrELRPRONE OPERATORS—

Question re — . 397-98.

TERRITORIAL ForOB—
See ¢ INDIAN —— ',

TramLAND GoopwiLL MissioN—
Question re —— . 99.

TiokET COLLECTORS—

Question re refresher courses for — —,
etc., on Btate Railways. 870.

TRADE—
See  CoasTAL — .
See ‘‘ FormiGN —— ',
Ses ' INDIAN —— **,

TRADE JOURNAL—
See ** Inpraw — ",

TrADE MARXS Brir—
S” “" ” m “" Bm l'.

TrapE MissioNs—

Reeolution re future composition of
—— to foreign countries. 385-80.

TRANSPORT—

Question re establishment of new indus-
tries in connection with the —— sys-
tem of this country by railroad, water
and air. 168-66.

U

UrrrED STATES OF AMERICA—

Question re deputation of Dr. Gregory
and Bir David Meek to the —.
112-18, 169.

Uriversrry TraiNineg CorRps—
Question re —— .  99-102.

Resolution re mechanization of unite of
the —— . 40-61.

v

VENEATAKRISENAN, MR. 8. 8.—
Question re —— , Technical Assistant,
Bupply Department. 280-31.

Viozroy; His EXOBELLENCY THE—

Address by —— to the Members of the
Central Legislature. 058-59.

VIZAGAPATAM—
See * SEIPBUILDING YARD .

VoLuNTEER ORGANIZATIONS—
See “ PRIVATE — " .

w

Waox RaTns—
Question re —— of Indian labourers in
Malays. 3858-59.

Waans—

Question re revision of — of Indian
labourers in Malaya. 860.

Was DonaTIONS AXD INvEeTMENTS (COoM-
raxIEs) Brnr—
See ** —— * under * Brir "
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WiLLiams, HoN. Mz. A. pEC.—

Cantonments (Amendmenit) Bill—
Motion to consider. 143, 144.
Consideration of clause 8, 145.
Motion to pass. 145, 1486.

Indian Finance (No. 2) Bill—
Motion to consider. 817-22.

Indian Navy (Discipline) Amendment
Bill— .

Motion to eonsider. 140-41, 142,
Motion to pass. 142.

Indian Navy . (Discipline) BSecond
Amendment Bill—

Motion to consider. 142, 143.
Motion to pass. 143.
Indian Werks of Defence (Amendment)
Motion to consider. 140.
Motion to pass. 140.

Reeolution re—

Mechanization of units of the Univer-

sity Training Corps. 42-48, 49,
50-51.

Bupply of rifles and a.mmumtxon to
military schools. 268-69
Wmson, Hox. Mg. L.—
Oath of Office. 1.

WoRRMEN—
See * BRTLLED — .

Works or DuyExce (AmENDMENT)
Brr—

See ‘ Indian —— ** under *‘ Biwy ™.

Y

Yaxus, Hon. 812 MugayMMAD—
Indian Finance (No. 2) Bill—
Motion to consider. 802-06.

Motion re Standing Committee for th,
D Bph.rtment of Bupply. 178-74, 176,

Resolution re Supply Department’
246-47, PP P

Yuveras DATTA S1NoH, HON. RAJA—
Question re-—

All-India Radio. 6-6.

Appointment of house numberers in -
connection with the census. 9.

Casualties among Indian students in
England. 6.

Civil Engmoenng College, Roorkee-
9-10

llth (B:har) Battalion, 19th Hydera-
F Regiment, Indian Territorial
orce. 8.

Germans and Italians under deten-
tion. 11.

Indian Air Force pilots. 10.
Lawlessness in 8ind. 8.
Manufacture of aircraft. 4-5.

Manufacture of armoured fighting
vehicles. 10.
Manufacture of parachutes. 10-11.

Removal of oaste restrictions in
recruitment for the Indian Army.
6-7.

Repairs to the Bedshahi Mosque,
ahore. 5.

GIPD—M 786 LD—1.-5-41—700,
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